
IN THE CENTRAL ADMINISTRATIVE TRIBUN?L : HYDERABAD BENCH 

AT HYDERABAD 
*** 

2..1066L91. 	 .Dt. .f Decisi.n; 05-12-96. 

Vaddadi Seshagirira. 
	 Applicant. 

"a 

Vs 

The Flag Officer Cenimanding in-chief, 
Eastern Naval Cemand, 
Visakhapatnam-1 4. 

The Chief of Nava, Staff J.. 
Naval Headquarters, 
New øelhi-110 001. .. Resp.ndents. 

Ceunsel forthe Applicant 	$ Mr. P.B.Vijaya Kumar 

Ceunsel forthe Resp.ndents 	Mr. V..Rajeswara Rae, Addl.,CCSC. 

CORAM: 

THE HCN'BLE SHEI R. RANGARAJAN : MEMBER (ADMN.) 

THE HON 'BLE SHRI B.S. JAX PARN1ESHWAR : MEMBER (JUDL.) 
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ORDER 

ORAL ORDER (PER HON. SHRI B.S.JAI PARAMESHWAR 	MEMBER (JUDL.) 

Heard Mr.PathrG for Mr.P.B.Vijaya Kumar, learned 

counsel for the applicant and Mr.V.Rajeswara Rao, learned counsel 

for the respndents. 

The applicant was punished with the penalty of 

reduction by one lower stage by R-,l by order No.CE/9142/4/l/VS 

dated 27-08-92 (Annexure-I). The order reads as below:- 

"the pay of Shri Vaddadi Seshagiri Rao be reduced by 

one lower stage i.e., from R6.1560/- to Rs.1530/- in the 

time scale of pay of Rs.1200-30-1560-EB-40-2040/- for a 

period of two years with effect from the date of delivery of 

the order to Shri Vaddadi Seshgiri Rao, Telephone Operator 

Grade.I. It is further directed that Shri Vaddadi Seshagiri 

reduction and that on the expiry of this period, the 

reduction will have the effet or postponing his future 

increments of pay". - 	 - 
Against that border  he filed an appeal to R-2 dated 25-09-92 

(Annexure-Il). 	It is stated that he followed it up with a 

reminder dated 15-04-93 (Annexuré-IlI) for disposal of his 

appeal. But no reply was given to his appeal. After expiry of 6 
--------------------- 

authority disposed of his appeal on: 29-10-93 during the pendency 

of the application in this Tribunal. 

Section. 19 (4) of the CA,T (Procedure) Rules, 1987 

reads as follows:- 

"Where an application has been admitted by a Tribunal 

under sub-section (3), every proceeding under the relevant 

service rules as to redressal of grievances in relation to 

the subject-matter of such application pending immediately 

before such adufission shall abate and save as otherwise 

directed by the Tribunal, no appeal or representation in 

relation to such matter shall thereafter be entertained 
I, nrRor cii rh ri, 1 c 
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In view of Section 19 (4)the appeal preferred by the 

appellant shall abate. 	The appellate authority could not have 

passed the order when the matter was pending without a direction 

10  we7given. No direction was given to the appeallate authority to 

decide the appeal. Hence, we feØl it proper to set aside the 

order passed by the appeallate authority and we give the 

following direction:- 

The appellate authority shall consider the appeal dated 

25-08-92 filed by the applicant,within 3 months from the date of 

receipt of 	copy of this order. 	If the applicant desires to 

have a personal hearing, the authority shall give such an 

opportunity to him for personal hearing. The applicant is also 

at liberty to raise any additional contentions in this connection 

at the time of hearing. 

With the above observatio, the CA is disposed of 
	

No 

order as to costs. 

spr 

(e.s. JAI PAIES.}tWAWY 
J2ENBER1 JUDL.) 

Dated ! The 5th December 1996; 
(Dictated inERe Open Court) 

(R. RANGARAJAN) 
MEMBER(ADMN.) 
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copy to:- 

The Flag Øfficer commanding in- Chief. Eastern 
Naval command. Visakhapatnam. 

The chief of Naval staff, Naval neqdquarters. 
New Delhi. 

one copy to Sri. P.B.Vijayakuiflar, advocate, cAT,Hyd. 

one copy to Sri. V,Rajeswara RSO. Addi. cGSC, 
CAT. Hyd. 

S. one copy to Hon'ble Sri. 8.S.Jai parameshwar, 
judicial Member, CAT, Hyd. 

one copy to Librairy, CT4T, Hyd. 

one spare copy. 
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